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(V) Lo88 duo to leakage in Certain pipe
lines In Western Offshore and de* 
layed production from 2 platforms 
in the Heera Fields t>ecau8e of de
lay in fabricatbn In platforms by 
Mazagaon Dock Limited.

(vi) Need to restrict production from 
several wells in Gandhar and Katol 
in the Western Onshore due to the 
need for pressure maintenance;

(c) Crude oil production target for 1990-
01 was fixed at 35.9 Million Tonnes of which 
33 Million Tonnes was for ONGC and 2.9 
Million Tonnes for Oil India Limited;

(d) It is estimated that indigenous cnjde 
production would increase to about 50 M.T. 
by the temnlnal year of the 8th Plan (1994- 
96). In order to achieve this a number of 
discovered oil fiekis are to be developed 
duringthisperkxi. These Include the Neelam, 
Mulcta and Panna oil fiekls In the Western 
Offshore, Rawa oil field in Krishna Godavari 
offshore and Gandhar fieki in the Western 
onshore. Apart from these addKional devel
opment of L-ll and L-lll reservoirs of Bombay 
High oil fiekJ is also envisaged.

Coneervatlon of Petroleum Products

604. SHRI KUSUMA KRISHNA 
MURTHY;

SHRI HARI BHAU SHANKAR 
MAHALE:

SHRI D.M. PUTE GOWDA: 
SHRI BANWARI LAL 

PUROHIT:
SHRI K. MURALEEDHARAN:

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the Govemment have for
mulated any actk>n plan for consen^ng pe
troleum products In vartoua sectors of the 
economy in the wake of Gulf crisis;

(b) if so. the details thereof and the 
extent to which It woukl help in conservino 
the petroleum products;

(c) whether the Govemment have also 
considered the feasibility of introducing 
energy audit” in ail consuming industries of 
the core sector; and

(d) if so, the details thereof?

THE MINISTEROFPETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA- 
MENTARY AFFAIRS (SHRI SATYA 
PRAKASHMALAVIYA):(a)to(d). Inviewof 
the imperative need for restraining the growth 
in the import bill for crude and petroleum 
products, an Inter-Ministerial woricing Group 
was set up In January, 1990 under the Chair
manship of the Secretary, Petroleum & 
Natural Gas to formulate an Action Plan. The 
Working Group submitted its report In July,
1990. It had made a variety^f recommenda- 
tk>ns for the conservation of petroleum 
products in different sectors of the economy, 
namely, transport, industrial, agrbultural. 
househoki and oil sectors. Others measures 
like inter-fuel sut>stitutk>n. energy auditing of 
all large and medium size industrial units and 
reporting of actbn taken on the results of 
energy audits in their Annual Reports, ere- 
atk)n of mass awareness about conserva- 
tk>n grant of fiscal and financial incentives 
and strengthening of research and devel
opment programmes for the conservatton of 
petroleum products, have also been stressed.

The implementatbn of these reoom- 
mendattons, whteh have been submitted to 
the Government, woukJ result in the conser
vatton of petroleum products substantially.

Plan f6r utlllaatton off Coal

60S. SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of ENERGY be 
pleased to state:

(a) whether the Govemment have
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ivork^d out any plan for tha substitution of 
kaiosana and LPG whh coal in view of tha 
poaaibia anargy crisis during and aftar tha 
Quif war;

(b) K so« tha datails tharaof;

(c) whathar tha Qovammant have fixad 
any priority for various sadors to maat coal 
requirement under present conditions; and

(d) If so. the details thereof?

THE MINISTER OF ENERGY (SHRI 
KALYAN SINGH KALVI): (a) and <b). Yes, 
S ir; a crash programme has been fo^mu' 
lated for increasing production and utiiisatbn 
of coat as domestic fuels in the form of 
Special Smokeless Fuel (SSF) and briquettes 
in rural and semi urban areas in place of 
Kerosene, LPG and fire wood etc. Some of 
the steps taken are as folbws:

i) Increased supply of coal and coal 
based fuel to househokis;

ii) 6 million tonnes of coal has been 
offered under 'Liberalised Sale 
Scheme* at notified collieries/ 
stockyards;

111) Additional 2 mUUon tonnes of ooal 
has been sat aside under* 
Liberaliaad Sale Schama’ for SSF 
units. Brkfuetting plants, housahoki 
sector;

iv) It is proposed to set up 100 more 
coal stockyards throughout tha 
country, in addition to the existing 
ones, under the aegis of State Gov- 
emment^heir agencies and Coal 
India Limited.

V) The Standing Linkage Committee 
(Stockyards) has bean constituted 
to monitor among others ooal link
age to the stockyards, SSF plants 
and Briquatting units*

(c) and (d). Nearly 80% of ooal is 
despatched to the core sectors of economy 
viz: Power, Steel, Cement and Railways. 
Another about 15% is consumed by 
organlsad Industrial units; the remainder la 
consumed by a large number of industries. 
The core sector consumers are accorded 
higher prtority In the matter of distribution of 
ooal. Depending on availability of rail trans
port a higher prtority for movement of coal for 
Stockyarda/SSF Plants/BHquetting units has 
also been proposed.

Import of on and Petroleum Producta

606. SHRI SHANTARAM
POTOUKHE:

SHRI MADAN LAI KHURANA:

Will the f înister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether any plan has t>een fomiu- 
lated k>y Government in the wake of the 
current GuH War for the import of oil arnl 
otherpetroleum products from vartouscoun* 
tries to meet the country’s requirements 
during the current financial year;

(b) if so, the broad feature thereof, the 
countries of import, the quantity likely to be 
imported in the next six month and the prob
able date by which the supplies are likely to 
reach India; and

(c) the capital outlay involved therein?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) and (b). Yes, 
Sir. Govemment has approved the import of 
29.53 MMT crude oil and petroleum prod
ucts during 1990-91. About 24.28 MMT of 
crude oil and producta has already been 
Imported during April 1990 to January 1991 
and the remaking quantities are plarmed for 
import thereafter till March 1991. Import of 
crude oil and petroleum products is dona




